
State vs.  Danish @ Khatra s/o Sh. Imran
FIR No. 337/20

PS. Jafrabad
U/s 427/34 IPC & 27/54/59 Arms Act

26.08.2020
Present  order  shall  dispose  off  the  bail  application  of  accused    Danish  @

Khatra s/o Sh. Imran. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

1. It is argued by counsel for accused that accused is in custody since 21.08.2020. It is

further stated that accused has falsely implicated in this case. It is further stated that nothing

has been recovered from the possession of accused. It is further stated that accused is not

required for custodial interrogation and that accused may be released on bail.

2. In reply thereof ,  it  is stated by IO that allegations against the accused person is

serious in nature, as accused along with other person came in the gali of complainant and

abuses and thrown the stone in some houses and some boys are taken pistol in there hand.

It is further stated that weapon was recovered from the possession of accused. It is further

stated that investigation of the case is still pending as co-accused is yet to be arrested. It is

further  stated  that  accused is  a  habitual  offender  and has  involvement  in  15  other

similar cases. It is further stated by the IO that 109/387 IPC is already added in the present

case.

 

3. Heard the arguments through VC and perused the record. 

4.  Be that  as it  may, allegations against  the accused are serious in nature.  Further

investigation of the case is still pending as co-accused is yet to arrested. Further motorcycle

and illegal weapon used for the commission of offence is recovered from the possession of

accused. Furthermore accused is an habitual offender and has involvement in 15 other

similar cases.

5. In view of the same, In view of the above discussed facts and circumstances, no

ground for bail if made out. In view of same, bail application if accused Danish @ Khatra s/o

Sh. Imran stands dismissed. Application disposed off accordingly.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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State vs.  Deva Prashad s/o Ram Samajh
FIR No. 013589/20

PS. Jagatpuri
U/s 379 IPC

26.08.2020

Present order shall dispose off the bail application of accused  Deva
Prashad s/o Ram Samajh. 

Present: Ld. APP for State.

Sh. Gaurav Singh, Remand Advocte from DLSA.  

It is stated that accused is in custody since 01.08.2020. It is further

stated that accused has been falsely implicated in the present case. By way of

present application, applicant/accused has sought interim bail. 

In reply thereof, it is stated by the IO that accused was arrested by

PS Geeta Colony and stolen vehical was recovered in the possession of accused.

 Heard the arguments through VC and perused the record received

through E-mail. 

In the present case accused is in JC since 01.08.2020. Further as

per  the  report  filed  by  IO,  stolen  vehicle  has  already  been  recovered  in  the

present case. Since the accused is in custody since log period of time, trial is

likely to take some time due to on going suspension of work in the court except

for urgent matters and prevailing situation of Covid 19 pendamic, no purposeful

purpose will  be  served by keeping  the  accused behind the bar.  Furthermore,

application of interim bail is to be considered leniently considering the guidelines

passed by Hon’ble High Court  of  Delhi.    In view of the same accused  Deva

Prashad s/o Ram Samajh be enlarged on interim bail till 31.10.2020 from the date

of  his  relese  subject  to  furnishing  of  bail  bond  and  surety  for  a  sum of  Rs.

20,000/-.  

Application disposed off accordingly.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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State vs.  Raju s/o Lt. Sh. Pappu
FIR No. 169/20

PS. Madhu Vihar
U/s 454/380/411/413/34 IPC

26.08.2020
Present order shall dispose off the bail application of accused Raju s/o Lt. Sh.

Pappu. 
Present: Sh. Gaurav Singh, Remand Advocate  from DLSA. 

    Ld. APP for the state

1. It is stated that accused is in JC since 09.05.2020 and was falsely implicated in the

present case. It is further stated that accused is having a clear antecedents and he belongs

to good family. It is further stated that accused is a respectable citizen and is not involved in

any  criminal  cases.  It  is  further  stated  that  accused  is  no  more  required  for  custodial

interrogation and that he may be released on bail. 

2. In reply thereof ,  it  is stated by IO that allegations against the accused person is

serious in nature. It  is further stated that investigation of the case is still  pending as co-

accused is yet to be arrested. It is further stated that  accused is a habitual offender and

has involvement in five other serious cases. 

 

3. Heard the arguments through VC and perused the record. 

4. Be that as it may, allegations against the accused are serious in nature.  Furthermore,

one of the section in the invoked in the FIR i.e. sec 413 IPC is triable by court of session. In

the case title  Prahlad Singh Bhati Vs. NCT of Delhi Appeal (Crl) 324 of 2001, Hon'ble

Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an application
for grant of bail to a person who is arrested for an offence exclusively triable by Court
of Sessions yet it would be appropriate that in such a case Magistrate directs the
accused person to approach the Court of Session for the purpose of getting the relief
of bail”. 

5. In view of the same, In view of the above discussed facts and circumstances, no

ground for bail if made out. In view of same, bail application if accused Raju s/o Lt. Pappu

stands dismissed. Application disposed off accordingly.

Further counsel for the applicant is directed to file original application as and when

courts re-open. 

(Anubhav Jain)          
MM-05/SHD/ KKD Court/Delhi/26.08.2020ANUBHAV
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State vs.  Salman s/o Ikramuddin
FIR No. 137/20

PS. Jagatpuri
U/s 25/54/59 Arms Act

26.08.2020

Present  order  shall  dispose  off  the  bail  application  of  accused
Salman s/o Ikramuddin. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It  is  argued by counsel  for accused that accused is in  custody

since 09.06.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession

of  accused.  It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In  reply  thereof,  it  is  stated by the IO that  investigation  of  the

present  case  completed  and  charge-sheet  has  already  been  filed  in  the

present case. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 09.06.2020 and

charge-sheet has already been filed in the present case. Further, in view of the

ongoing Covid pandemic conclusion of trial may take some time. In view of the

same, no fruitful purpose will be achieved by keeping the accused in custody.

In view of the same, accused  Salman s/o Ikramuddin  be released on bail,

subject to furnishing of bail bond and one surety for a sum of Rs. 30,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

26.08.2020               
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State vs.  Sujaddin s/o Nuruddin
FIR No. 329/20

PS. Jafrabad
U/s 380/411/504 IPC & 66/66B IT Act

26.08.2020
Present  order  shall  dispose  off  the  bail  application  of  accused

Sujaddin s/o Nuruddin.  
Present: Sh. Gaurav Singh, Remand Advocate  from DLSA. 

  Sh. Aman Gaurav, Ld. APP for the state

It is stated that accused is in custody since 01.08.2020. It is further

stated that accused has been falsely implicated in the present case. By way of

present application, applicant/accused has sought interim bail. 

In reply thereof, it is stated by the IO that the present FIR lodged u/s

66/66B IT Act.  It has been alleged in the reply that accused herein forwarding

inappropriate photographs and video to the sister and relatives of the complainant

and  also  uploaded  the  same  to  the  social  media.   It  is  further  stated  that

investigation  is  still  pending  in  the  present  case.  It  is  further  stated  that  Ld.

Sessions Court has already dismissed the bail application of the accused in the

present matter on 20.08.2020.

 Heard the arguments through VC and perused the record received

through E-mail. 

In the present case, allegations against the accused are serious in

nature as accused herein forwarding inappropriate photographs and video to the

sister and relatives of the complainant and also uploaded the same to the social

media.  Furthermore,  investigation is  still  pending in the present  case.  In  such

circumstances,  the possibility  of  accused of  tampering with  evidence or  again

committing the similar crime, if released on bail, cannot be ignored. In view of the

above discussed facts and circumstances, no ground for bail if made out. In view

of same, bail application if accused  Sujaddin s/o Nuruddin  stands dismissed.

Application disposed off accordingly.

Further counsel for the applicant is directed to file original application

as and when courts re-open.

(Anubhav Jain)               
MM/SHD/KKD Courts/ Delhi/26.08.2020ANUBHAV
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